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my friend started by talking about the
Gold Control Order which is put down
for tomorrow. He talked mostly of
things which are dealt with by the
Home Ministry and not by the Rail.
way Ministry. Therefore, I need not
reply to them.

Sart BHUPESH GUPTA: But you
can take it up with the Home Mnis-

try.

THe DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”

The motion was adopted.

——p—

THE AGRICULTURAL REFINANCE
CORPORATION BILL, 1963

Tee DEPUTY MINISTER IN THE
MINISTRY or FINANCE (Surr B. R,
Bragat): I move:

“That the Bil] to provide for the
establishment of a Corporation for
granting medium and long term
credit by way of refinance or other-
wise, for the development of agri-
culture and for other matters con-
nected therewith or incidental there-
to, as passed by the Lok Sabha be
taken into consideration.”

This Bill was introduced early in
December, 1962, and Members are al-
ready aware of the circumstances in
which a new corporation of this kind
has become necessary, and also, 1
think, of the details of the various pro-
visions in the Bill, ag these have been
explained at some length in the notes
on clauses, I will, therefore try to
make this introductory speech very
brief. .

We have come up to this House,
during the last eight or nine years,
with a number of proposals for estab-
lishing specialised funds or institutions
for increasing the quantum of agricul-
tura] credit. In 1955, we amended the
Reserve Bank of India Act, so as to

enable the bank to create two funds,
one for providing assistance on a
long-term basis to co-operative cre-
dit societies and land mortgage banks,
and another for meeting, in case this
was necessary, losses due to natural
calamities or to circumstances beyond
our control. Soon after this amend-
ment, in 1956, we created a statutory
board with special responsibility for
assisting, processing and marketing so-
cieties, establishing godowns and
warehouses and improving the effici-
ency and standards of management of
co-operative societies at varioug Jevels.
This statutory board did some good
work in these somewhat specialised
fields, but as the Houge ig aware, it
has since been replaced by two inde-
pendent bodies, namely the National
Co-operative Development Board and
the Central Warehousing Corporation.
We also constituted in 1957 a working
group on industrial co-operatives, and
have, in pursuance of the recom-
mendations of this group, appointed a
senior officer at the Centre to organise
these societies and to provide the ne-
cessary financial assistance or incen-
tives to facilitate their development.

Ag far as the established co-opera-
tive agencies are concerned, we have
been trying to reorganise and to ratio-
nalise the credit agencieg at the dis-
trict level, so that they may be con-
verted into strong and well-managed
units with compact and well-defined
jurisdictions. We have improved their
financial position and increased their
owned resources, primarily by encou-
raging the State Governments to
participate in their share capital, but
alsp in other ways such as insistence
on certain norms of management. in-
cluding the provision of the members’
own capital. In the case of the apex
co-operative banks, we have popular-
ised the idea of term loans for periods
of threeo to five years, while in the
field of land mortgage banking, we
have introduced the rural debentures,
which enable the land mortgage banks
to take advantage of the availability
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of money during the harvest seasons
and to add to the resources available
for land improvement.

I do not want to weary the House,
with g catalogue of all that we have
attempted to do, but I would like to
point out that there are still certain
gaps in our institutional framework,
and that there are certain activities
and enterprises which, in spite of all
the development that has been taking
Place in the last few years cannot be
promoted or financed. This is not
surprising. Agriculture is our most
important industry, and it would be
somewhat extraordinary if four or
five institutions were able to cater to
all the needs of our agriculturists,
especially at a time, when the econo-
my is growing very fast and when
increased attention is being paid to the
improvement of land and to the invest-
ment of capital in land, as distinguish-
ed from the carrying on of merely
seasona] agricultural operations,

This Bill, as the Statement of Ob-
jects and Reasons makes it clear, has
been brought forward to fill the gaps
in our institutional framework, to
which I have referred. We have
f.und, from our experience that
medium-term loans for land improve.
ment beyond a period of five years,
for which provision has now been made
in the Statute, are already becoming
necessary. Individual borrowers espe-
cially those undertaking major
schemes such as the provision of irri-
gation channels, and land reclama-
tion, soil conservation, plantation or
replantation, may be in need of loans
up to 10, 20 or 30 lakhs which the
land mortgage banks with their exist-
ing sources cannot provide. Where
the schemes are such that quick re-
sultg cannot be expected, the period of
waiting is likely to be very long, per-
haps 20 or 25 years, and the land mort-
gage banks, with their existing and
prospective resources, cannot under-
take this additional responsibility for
long-term financing. I would like to
add that in the field of medium and
long-term financing, we have also felt
for some time that there is a need for

an Institution which will be able to
pick up and undertake identifiable
schemes, In conditions in which their
progress can pe very closely watched.
This new institution we hope, wil] be
able to supervise and control the im-
plementation of such schemes, and to
ensure that the expenditure on these

schemes will be economical, produc-
tive and useful.
It has been suggested, and a few

hon. Members made this point in the
other House, that a new corporation
might not be necessary for the pur-
poses which we have in view, and that
one of the established agencies, per-
haps the Reserve Bank of India itself,
mught be able to undertake these addi-
tional responsibilities. This suggestion
appears to me to be based on a nmus-
apprehension. The Reserve Bank in
our country has come to be associated
with the provision of agricultural
credit more intimately than other
central banks which have been or
may be established in similar circum-
stances. This, however, is very large-
ly a historical accident; and we have
tu be somewhat careful about extend-
ing the functions ot increasing the
responsibilities of the Reserve Bank.
In what may be regarded as its legiti-
mate sphere of providing finance for
seasonal agricultural operations, or
strengthening the financial position of
the agricultural credit agencies, the
Reserve Bank has played a notable
part, and it will, I am sure, continue to
do so. But term finance for agricul-
tural development cannot reasonably
be provided on any large scale by the
Reserve Bank. No central bank can
function as a development bank, with-
out deteriment to its other functions
and responsibilities In the circum-
stances >? today, when substantial
investment in land or in agrictlture
and other allied occupations is con-
templated, it will be both prudent and
desirable to bring into existence an
institution charged with specific res-
ponsibility for the grant of term loans
for medium or long periods.

I do not think, Madam, that it is
necessary for me to explain the capital
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structure or the detaiis of the owner-
ship, management or methods of
working of this new institution. As
its name implies, this will be a refin-
ancing agency. It will be working
through the existing apex co-operative
and land mortgage banks and perhaps
also through the scheduled banks. It
will be supplementing the resources
of these agencies, providing liquidity
for them, and controlling and super-
vising them, but it will avoid as far
as possible any overlap or duplication
of effort. As the Corporation will not,
except in certain very exceptional
cases, be a direct lender, it will be
saved the trouble and expense of
establishing a network of offices and
agencies throughout the country, but
as it will be working in close collabo-
ration with the Reserve Bank, though
independently of that bank, it will
have at its disposal, all the knowledge
and information which the Reserve
Bank has, or may be able to acquire,
regarding the agencies which are
being assisted.

I would like to deal with one other
specific point, Madam, before I con-
clude. It has been said that the
resources of this new institution are
not likely to be adequate. In so far
ag this criticism is based on a mis-
understanding of the Corporation’s
functions, on an assumption in other
words, that the Corporation has a
responsibility for the provision of all
the credit which may be needed by
agriculture, whether such credit is for
short, medium or long-term periods,
what I have already said would clear
the misapprehension, This Corpo-
ration, I would like to repeat, is not
being established to supplant the
existing agencies. It is not intended
to undertake any overall responsibility
for the provision of all types of credit
for agricultural development. It has
only a specialised responsibility for
the provision of term loans, where
the amounts needed are substantial
although they may be repayable over
a few years, or where the amounts
required are for spedfically longer

periods For discharging this impor-
tant, but well-defined and compara-
tively limited responsibility, the re-
sources which this Corporation will be
able to command, namely, Rs. 10
crores, as soon as it is established,
and anything up to Rs. 500 crores, as
and when it is able to make use of
i1ts opportunities, cannot, I think, be
deemed to be negligible or inadequate,

Surt1 T. S. AVINASHILINGAM
CHETTIAR (Madras): Where is the
provision relating to Rs 500 crores?

SHr1 B. R. BHAGAT: We will come
to that later on. In ghort I may now
point out that it can be raised twenty
times.

)

Surr T. S. AVINASHILINGAM
CHETTIAR: Loans?

Surt B, R. BHAGAT: If the subs-
eribed capital is raised twenty times,
then it can ultimately be Rs. 500
crores.

We are establishing this Corporation,
Maiam, in the expectation that
alihough it is the latest in this list of
spec.alised agencies which we have
brouglht into being in recent years, it
wiil plav a useful and strategic role in
facilitating the better and improved
utilisation of our land, in the
modernisation of our agiiculture. and
in inereasing the levels of our agri-
cultural production. Weo have every
reason to believe that these expec-
tations will be fulfilled, and the House,
I hope, will, therefore be able to give
its unanimous support to the Bill.

The question was proposed,

Surt BHUPESH GUPTA (West
Bengal):" Madam Deputy Chairman,
this question of helping our agricul-
ture by way of providing credit has
been the subject-matter of discussion
in this House as in the other House
for the last ten years, in fact, ever
since the Constitution came into
effect. I recall how eloquently the
matter wag discussed when we
nationalised the Imperial Bank of
India. One of the reasons given at
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that time was that the Imperial Bank
when nationalised as the State Bank
of India, would play an important part
m helping agriculture by way of pro-
viding credit to it. Then in other
connections also we had  discussed
this question, in connection with the
Reserve Bank and so on, helping our
agriculture And now we are having
another measure—The Agricultural
Refinance Corporation Bill—which has
been brought in with the object of
making credit easily available to the
agriculturists for the development of
our agriculture and our agricultural
economy.

Ag far as the object of this Bill is
concerned, there cannot be two
opinions about it. In fact the more
such institutions are there—I am not
gpeaking of this particular institution,
but credit institutions in general-—and
the more credit is easily accessible to
the agriculturists, to the peasants in
our country, the better for agriculture
and the better for the nation as a
whole. But then one has to discuss
the problem of our agricultural fin-
ance before one can come to the
conclusion as to whether this measure
is an adequate one for meeting the
needs of the situation. Straightway, I
would like to say that such measures
as are coming piecemeal from time to
time, whether by way of enactments
in this House or by way of regulationg
or by way of other Government
orders, do not seem to have made a
quantitative difference to the situation
as far as the problem of agricultural
credit is concerned. Some time back
the Agricultural Labour Enquiry Com-
mission gave its report and it gave us
an idea of the nature of our agricul-
ture and its problems. Then again we
had the Rural Credit Survey and it
made an evaluation of the credit needs
of our agriculture and the proeblem of
rural indebtedness and credit, it you
like to put it that way. It was point-
ed out at that time, I mean at the
time of that rural credit survey, that
the annual borrowings of the peasants
came to about Rs. 700 crores and the
cumulative borrowings would be of
the order of Rs. 1,000 crores or so.

1280 RSD--5.

{ Now, this was the dimension of the

problem This was the finding of an
official survey. So, it was felt at that
time that after this disclosure was
made and after these revelations were
made, very vigorous steps would be
taken to provide easy credit to the
peasants. We .have today to judge

whether that has been done or
3 p.M. not, and if not, why not. Wag

it because we did not have
this Refinance Corporation or was it
because of certain other reasons? If
it were simply because we did not
bave an institution of this kind, then
it gtands to reason to say that this
will more or less meet the needs of
the situation. If, however, on exami-
nation, we find that actually the prob-
lem is not one of merely having a
central ingtitution of this kind but
something else then we have to go
into the question & little deeper before
we can arrive at any definite con-
clusion as to what kind of relief we
can expect from an institution as the
one proposed to be set up under this
measure. That is how we should view
the situation.

The problems of rural credit and
agricultural indebtedness have been
chasing ug all these years, and even
before independence this question was
very much in the forefront of our
national movement and those who are
familiar with the literature of India's
freedom struggle, more particularly
the writings of Mahatma Gandhi, will
agree that considerable emphasis was
laid on this kind of provision of credit
to India’s multi-million agricultural
population and the absence of such a
credit way regarded at that time, and
very rightly so, as one of the major
causes of the disastrous agricultural
economy in our country and of the
poverty and suffering of the millions
of our people. Therefore, the national
movement, under the leadership of
Gandhiji, rightly took up the question
of fighting for the relief of the agri-
culturists and the peasants in general
and for easier credit facilities for
them in particular. Today, we should
ask ourselves, have we done even the
i minimum that was demanded of us
 having regard not only to the needs
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of the situation, the crying demands of
our agricultural population, but also
to the pledgeg that we had made to
the agricultural population at the time
of our freedom struggle? That is how,
Madam Deputy Chairman, we should
view thig matter, We do not have any
recent report about the credit situa-
tion or the indebtedness among the
agriculturists in our country. When I
say ‘recent’ I have in mind a report
relating to the last year or so. The
Rural Credit Survey Report has
become old. All investigations that
have followed since the publication of
the Rural Crediy Survey Committee’s
Report have proved one thing and
that is that the situation has not at all
materially changed; rather, in some
places, and in vast areas, indebtedness
hag grown worse as a result of the
lack of credit facilifies for our agri-
culturists. Such is the finding of the
many expert committees and bodies
which have gone into questions such
a3 these at least in a number of
States.

Now, we are having a Reflnance
Corporation with the promise that
something will be done by way of
long-term and medium credit for the
development of our agriculture. At
once the question that challenges for
an answer is whether the agricul-
turists, the peasants and the tillers of
the soil, would be getting the facilities
and the amenities and the advantages
or the credit facilities, if you would
like to put it that way exactly, that are
promised under the scheme of things
here. I have my fear that unless we
make very great and structural
changes in our gystem of rural credit,
such an institution will have onlv very
limited functions. They will be main-
ly tinkering with the problems instead
of going to the heart of it, much less
finding a solution to it. This is what
my apprehension i3, not that some
little thing will not have been done
a3 a result of the coming into exist-
ence of an institution of this kind but,
are we, after fifteen years of inde-
pendence, to be satisfied merely with
tinkering with the problem or dis-

way of these measures to the millions
of peasants and tillers of the soil or do
we need to do something much more
radical, much more far-reaching, much
more immediate and effective in their
approach, in their outlook and in their
application? Thig is the question that
we should ask ourselves. 1 think,
Madam Deputy Chairman, unless we
tackle the problem of rural credit as
one of the major problems of our
agricultural economy and mobilise
the nation’s resources to the maximum
possible extent in order to make a
radical difference to the situation we
are not going to get very far simply
because we are having now an insti-
tution of this kind.

It has been pointed out in the
reports of the Finance Ministry given
along with the Budget papers that our
agricultural economy has become gemi-
starved. Agriculture is one of the
items of our national income but the
nation gives it very little by way of
agsistance for its improvement and
development, and what is coming is
not always put to good use. If you
see the wastage that is taking place
in the Community Development Pro-
jects or in some cases in the unutilis-
ed major and medium irrigation
resources, you will understand that
we are not attending to problems of
agriculture with seriousness or with
generosity either. This is way I say.
Now, if you look at this question of
agriculture, you will see that our
national income is not rising fast. 1t
is lesg than three per cent. per annum
whereas it should be, in the Third
Tive Year Plan, flve per cent. per
annum, and it is quite clear—it is a
patent fact of life todav—that uniess
we can turn the corner in our agricul.
ture. the rate of growth in our econo-
my cannot be what we have hoped for,
namely, twenty-five per cent. in five
years, five per cent. annually on an
average. It cannot be g0, Two years
of the Third Five Year Plan keep us
more or less in the same position, it

i not in a worse position compared to

where we were at the end of the
Second Five Year Plan in regard to
the tempo of development and the

playing some sort of sympathies by | rate of growth that we want to have
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in our economy. One of the reasons
why we are not having a suitabie
rate of growth or the minimum neces-
sary rate of growth ig that our agri-
cultural economy is lagging behind in
davelopment and is suffering. There-
fore, you come to the question of

agriculture,
The First Year Plan laid some
emphasis on agriculture and, there-

tore, we spent a lot of money and it
Is in that period, ag you will remeni-
ber, that we discussed the question »f
the nationalisation of the Imperial
Bank of India and the question of co-
operatives for agriculiural production
and so on. In the Second Five Year
Plan, agriculture receded and was
given a back seat. It receded to tie
back waters in the Second Five Year
Plan. We rightly laid emphasis on
industry but we did not realise at
that time, in the Second Five Year
Plan, that our industries and the
economy as a whole should be based
on major efforts in agriculture. In
fact, many of the industries were hased
on the development of agriculture;
they ~were. what may be call-
ed agriculture-based industries.
Now, when we went on to the Third
Plan again with lamentable experi-
ence, with a very slow rate of growth,
decay and stagnation in many aspects
of our agriculture, the planners
thought that agriculture should -gain
be highlighted as a major feature of
our national planning. That is how 1n
the current Plan agriculture received
a somewhat better emphasis than in
the Second Plan but then apgain we
remain where we are; after two years
of the current Plan there is hardly
any appreciable improvement that has
taken place.

How can we change such a thing?
Here the problem we are concerned
with now is the credit aspect of it.
Naturally, how can the peasants get
on? When they come to the market
as gellers of wheat or cotton or juie
or any other thing, they operate ‘n ihe
buyers’ market; that is to say, they do
not get the price to which they are
entifled and which in all fairnegs
should be given to them and wnen

they come gatter the harvesting is ovetr
to the market to buy things, well, they
operate in the sellers’ market; that is
to say, the sellers begin to dictate the
prices. Therefore, he 1lgses on two
counts. As a buyer he loses and as a
seller he loses and his indebtedness
continues to grow. Th's is one of the
reasons for the growth of indebtedness
of our agriculturists in our country.
It should be understood that there is
always a gap between what he pro-
duces, what he creates and what he
gels as a result of his creation. Whe-
ther you equete it in fcrms of money
ot 1In terms of commodities you arrive
At the same conclusion, the colussal
denial to the millions of our peasants,
tillers of the soil, whose plough and
other activities bring us wealth to the
extent. of 50 per cent. «f the national
income. Then comes the question,
afler harvesting, of again going in for
production. Then he is down and out,
he does noy have credit fac.lities
Where is he to turn to? He turns to
the village landl-rd, to the sahukar
o1 the moneylender and if is estimatec
by the Rural Credit Survey.—I have
not go: the Repoit with me here—tha:
to the externi of 70 to 80 per cent. ot
the money that he gets as loans, ete,
short-term or long-term, comes not
from these credit institutions which
are run under the aegis of the State
tut from the wvillage moneylender
Shylock would seem a very respectable
goutleman compared to th- viliage
moneyleaders that we have now in our
country. They are vulture of the
worst type. Vultures at least deal
with corpses but the vultures in our
economy, the moneylenders, feast on
the living human bodies and they run
family after family of agriculturists.
That is wha* is happening in the
country. ‘Theretoie, thig is a question
which has to be looked at from that
angle.

Unless we set up a whole chain of
credit institutions on a co-operative
basis under the aegis of the Central
and State Governments, more per-
haps under the aegis of the State
Governments, to cover the entire
rural area in order to provide agricul-
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tural credit facilities to our rural
population this kind of Agricultural
Refinance Corporation will be only an
ornament or decoration at the top to
be talked about in parliamentary
speeches or sometimes in election
speeches whether by Ministers or by
others. It will not alter the picture,
the dismal melancholy picture of our
rural India where sorrow and suffer-
ing have become the constant com-
panions of the down-trodden millions
but for whose toil and labour we can-
. not claim 50 per cent. of our national
income today. It has to be realised
that if such an institution has to
function today it must have proper
ramifications in the countryside.
Today what happens? Among the
filve lakh and odd villages in India
how many have got such credit insti-
tutions? What is the location of these
credit institutions in terms of quan-
tum of population? They are few and
far between. Even in these what
happens? They are controlled by the
landlords and the village rich. Thanks
to the Community Project and certain
other Government schemes we have
today in our countryside a new class
developing out of the village rich and
abgsorbing the landlord elements. It is
the elite of the village today not
because of any intellectual accom-
plishments or any such things but
“wmcause money flows into the coffers
of thig class, and it is these elements
which today control in a large measure
these credit institutions that are there
in the villages Although they are no
longer in the robes of money-lenders
and they do not appear in that crude
form, they grab these credit institu-
tions and misuse and abuse the facili-
ties that are available from these
institutiong not in the interests of the
larger section of the peasantry, the
agricultural labourer, the poor pea-
sants, the middle class peasants, not
even in the interests of sections of
rich peasants. They utilise these insti-
tutions to advance their own endg and
purposes which may cover sometimes
a section of the rich peasants. Such
is the position. Therefore you must
see at the same time, when you are
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pouring out some cash or resources,
that they reach those for whom they
are meant. Where ig it guaranteed
that they do so? The co-operative
societieg that exist today are not run-
ning well and they become cesspools
of corruption, nepotism and all kinds
of malpractices because they are in
the handg and under the control of the
village exploiting classes. Therefore,
the problem is one of hitting at the
exploiting classes and making the poor
peasants the masters of such institu-
tions. I do not know whether we can
have comprehensive laws for it; cer-
tainly we should strive for it but what
is more important is that the Adminis-
tration should see to it that these ele-
ments, these anti-social exploiting
elements are weeded out of such insti-
tutions, that they are not allowed to
work even within ten miles of such
institutions like co-operative credit
societies, etc. Unless we can ensure
that there is no hope that the moneys,
whatever little we sanction, will reach
those poor people. On the contrary
thege resources will be utilised by
these village exploiters and influen-
tial people in the countryside in order
to lord over the poor peasantry in the
country and keep them under a new
type of subjection to make them
dependent on the pleasures and
mercies of these exploiting classes.

It is most regrettable today that
when we are climbing out of the
darkness of feudalism or semi-feuda-
lism or the hated lang system, we are
allowing before our very eyes another
system to be created in the country-
side where g handful of the rich take
full advantage of the dispensations of
the Government in order to boss over
the peasant masses and continue a
new type of gsocial and economic
oppression on them. This is the prob-
lem to be faced today. Unless we do
so, what is the use of having such
things? Have them by all means but
what hag happened to the co-operative
societies? This is supposed to be the
apex of such societies. Madam, 1
recall the eloquent speeches that were
made at Nagpur at the annual session
of the Congress; leader after leader
got up on the platform in order to
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make very heroic gpeeches about rural
credit service co-operativeg and go on.
Targets were set that societies were
to be started at such and such a rate
annually. Has anybody cared to find
out whether these promises or the
injunctions made by the High Com-
mand, the highest leadership of the
ruling party, whether the targets set
by them have been fulfilled. Has any-
body ever thought about it? When
the nation was given such a promise
from the high pedestal of the ruling
party, was it not the duty of the Gov-
ernment and its official agencies 1o
carry out those pledges in practice and
implement those assurances in point
of fact? No; nobody bothered about
it. Here in this House I tried to
elicit information from the Ministers.
We could hardly get any answer.
Only once I got an answer and it
showed that whereas co-operatives
should be started at the rate of 20,000
or so a month or perhaps it was even
greater; I think it was 40,000, the
progress was negligible, After that all
is silent on the Treasury Benches and
they never speak about it. And I am
surprised that hon, Members opposite
some of whom are Members of the
A.ICC, do not even find time to ask
the Government ag to what they did
to the injunctions that came from the
annual session of the Congress Party.
I can tell you that it any Communist
Minister had behaved in this manner
disregarding the advice of the Com-
munist Party or the Congress of the
Communist Party, we would have
sacked him in no time. We would
have found another Minister to take
his place, but here all is well. Our
Congress friends and leaders, good as
they are, make excellent, very tempt-
ing speeches when they appear on the
platform at the Congress meetings and
other places, but the moment they re-
enter the Houses, this House and the
other House, or the Assembly Cham-
bers, they forget that it is they who
are supposed to run their party and it
iy they who are supposed to lead the
country and not the few men in the
Preasury Benches or the bureaucrats.
Am I then to look after the Congress
household? No. It is not my job.
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Therefore, I say this with great regret
that the Government has not imple-
mented the policies in this matter of
the Congress Party as enunciated in
the resolution of the Nagpur session of
the Congress Party. Somebody should
be answerable for it.

What has happened
schemes that were enumerated? Well
I ask hon. Members opposite, good
pzople they are. They should gome-
{imes tickle their Ministers and get
some satisfactory answer for them. If
they do not get a satisfactory answer
or get things done at the administra-
t.-ve level, then, not only, the ALC.C.
but the Congress Parliamentary Party
should raise a noise about it and make
the life of the Minister hell. This 18
how democracy functions. But we have
got a remarkable spectacle of this
parliamentary system today. When
some members of the Congress Party
dare to criticise the Government for
not doing something which they were
pledge-bound to do, the Finance
Minister gets up and asks her to quit
the Congress Party, despite the fact
that she has been associated with the
Congress Party long before the ¥Fin-
ance Minister in question perhaps
joined the Congress Party. A close
assoclate of Mahatma Gandhi  Raj-
kumari Amrit Kaur, was asked in
this very House, by one gentleman
in the front Bench, the Finance Minijs-
ter, to dissociate with the Congress,
leave the party, for no crime, no fault
other than having the courage
to criticise the Budget. Well, is it the
reason why you do not ask questions
about cooperatives? I would ask my
colleagues in the Congress Party to
muster greater courage and dea] with
such Ministers who give such threats
and want to browbeat and silence in
this manner honest and legitimate cri-
ticism by members of the Congress
Party who are undoubtedly construc-
tive in their approach according to
their way of thinking. Well, if that is
not done, you are encouraging only the
bureaucrats. When the Finance Minis-
ter asked Rajkumari Amrit Kaur to get
out of the Congress Party, I hung
down my head in shame because how

to all those
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18 1t that for merely criticis ng
the Budget she should have
been treated 1n the man-

ner? Was it not an encouragement to
the bureaucrats and others that this 1s
how we deal with these people who
have the courage to ralse their voice?
Another Member {from Rajasthan,
whose name even Mr. Morarj: Desal
did not pronounce properly or did not
know even, was called arrogant for
making the criticism that any sensible
man would make of the Budget. Even
if the Prime Minister were to be out
of hig Prime Minstership today—we
would not Lilke him to be out—assum-
ing for the sake of argument that he
was a free man to criticise the Budget,
I ask hum: What kind of speech he
would have made? Therefore, I say
all the cr.ticisms made from that side
of the House and made on all such
matlersg are very legitimate, within the
four corners of party discipline and
certainly within the four corners of
the national policy and yet they are
treated m this manner, You can
understand how we humble folk sit-
ting mn groups of ten, tweive or four-
teen here, yet divided amongst us,
would be treated by the Treasury
Beaches The Treasury Bench is the
embodiment of the country’s arrogance
in some matters. If arrogance were
to be expelled from the country, it
has to be swept away from the Trea-
sury Benchies to begin with, After
that 1t behoves any Minister or any-
body else to criticise pthers or casti-
gate others by accusing them of
arrogance. It does mnot lie in the
mouth of any Minister of this Gov-
ernment to speak of arrogance when
every Min ster of this Government is
an embodiment and living demonstra-
tion of arrogance that one can gather
in e¢ne'’s hifetime. I say thig because
here when we discuss such matters,
since he sa:d very fine things we do
not know what 1s going to happen.
When we pasg these measures you
leave 1t 1n the hands of bhureaucrats
and the bureaucrats run them The
heartless, soulless creatures in many
places are wielding the destinies of a
great nation like ours and when we

wanl to raise such things by way ot
questions.

Dr, GOPAL SINGH (Nominated):
Th.s is rather too much, Madam
Deputy Chairman, for Mr. Bhupesh
Gupta to hove advised us as to how to
run the party, because he knows how
best to run the party himself. The
d.scipline that they have enforced in
their party should also be our prero-
gat.ve and privilege to 1introduce mn
our party, i1f we can.

Surt BHUPESH GUPTA: Far be it
from me to moralise on how t{o run
the party. The Congress Party have
displayed to the world how to mus-
manage the party affars and it is not
for me today to butt in with counsel
about running that party All 1 can
say ag a Member of Parl.ament 1s
that Rajkumari Amrit Kaur is not
merely a member of the Congress
Parliamentary Party. She 18 a col-
league in cur House.

.
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Surr BHUPESH GUPTA: The Fin-
ance Minister was very relevant when
he asked Rajkumar; Amrit Kaur to
leave the Congress Parly Ig it the
AICC. in sessi n here, or is it the
Congress High Command at Jantar.
mantar Road that you ask people to
get out of the party?

Tae DEPUTY CHAIRMAN: Wil
you please now come to the Bill and
talk on 1t?



2608 Agricultural Refinance [ 12 MARCH 1863 ] Corporation Bill, 1963 2606

Surr BHUPESH GUPTA: I am long
on the Bill.

(Interruptions,)

Tue DEPUTY CHAIRMAN: You
have somehow digressed and you are
n.t able to come back. J

Sar1 BHUPESH GUPTA: I am very
much on the Bill

Suri T. PANDE: You can address a
public meeting where there is no
check. But here there is limitation.

Surt BHUPESH GUPTA: There
should be limitation everywhere in-
cluding the interruptions

Surr M. P. BHARGAVA: Madam
Deputy Chairman, may I say a word
to Mr, Bhupesh Gupta? At least Raj-
kumari Amrit Kaur’s head is safe
here? If it had been anywhere else
her head would not have been there
either.

Surt BHUPESH GUPTA: Oh, I see
it is very interesting.

13 ‘

Tue DEPUTY CHAIRMAN: Now,
you have again digressed, Please do
not digress. Come to the Bill

Sar1 BHUPESH GUPTA: How can I
not digress? Rajkumari’s head with a
veil is there. I know it is good that
Mr. Morarji Desai is not today in a
position to chop off the head. I con-
gratulate the Congress Party. But the
way he sometimes talks—we get
apprehensive. Time may come when
the demand for dissociation would give
way 1o the demand for decapitation <f
heads, It is only a question of time.
Therefore, betimes be careful about it,
so that it shall never come.

Tre DEPUTY CHAIRMAN: Now,
come to the provisions of the Bill

Sur1 BHUPESH GUPTA: Now, you
are very much interested in the pro-
visions ¢f the Bill. I inviie your
attention to Chapter III of the Bill

where the managementi of the Corpo-
ration comes in. It is a Bill meant for
the peasant. We have been told much
will be done for the peasantry as a
result of this. Bul if you see the com-
position of the Corporation, you will
find that the peasant has no place in
. Who are these people? You have
got the Deputy Governor of the
Reserve Bank nominated by that Bank,
who shall be the Chairman of the
Board. Maybe, he is an expert finan-
cier, He should be there. I have no
quarrel with it. But certainly he is no
substitute for a peasant, Then, you
have a director nominated by the
Reserve Bank. Then, three officers of
the Central Government nominated by
that Government. We know who they
will be—some Secretaries or Under
Secretaries and so on. They are good
people also in their own field. [ am
not casting any aspersicn on them.
But cerfainly they are not agricul-
turists or active agriculturists. Some
of them may claim to be agriculturists
having been born in zamindars' fami-
lies. But certainly they are not far-
mers and so on. Then again it saya:
“one director elected in the prescribed
manner by such of the central land
mortgage banks as are shareholders of
the Corporation”. Here again the
peasant does not come into the picture,
Then, *“one director elected in the
prescribed manner by such of the
S‘ate co-operative banks as are share-
holders of the Corporation”. You can
understand who will be coming in
through that door, certainly not the
peasant. Then, “one director electea
in the prescribed manner by the lLife
Insurance Corporation, scheduled
banks, insurance and investment coms-
panies and other financial institutions,
which are shareholders of the Corpo-
ration” I do not know who will be
there But I would not be surprised if
some gentlemen who formed the
subject-matter of enquiry of the
Vivian Bose Enquiry Committee find
place there as representatives, As wre
can see one of the persons remainmig
still the Chairman of the Federatio:
of the Indian Chambers ot Commerce
and Industry and inviting the Prime
Minister to inaugurate the annual ses-
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sion under his Chairmanship, when
Tatas and Mafatlals are walking out,
what is the guarantee that some of
them will not be placed on such a
Board? This is how these things are
relevant.

Therefore, there is np guarantee
whatsoever from the behaviour of the
Government. In the connection may
I say that such people should not be
brought in at all? The managing
director is to be appointed by the
Reserve Bank. I can understand him
being a financial man. Therefore, I
have no quarrel. These are the people
who will constitute the Board of
Management of the Corporaticn. Do
you expect such a Board to be guided
by sympathies for the peasants? Do
you expect men of such a Board to
understand intimately what are the
exact or actual problems which have
to be solved? They will be living in
Delhi, Calcutta or Bombay or in other
cities, They will have nothing to do
with the farmers and their problems.
As it is, it is they who will be guiding
the operations of this body. I do not
say that a financial expert or banking
expert should not be there. Please do
not misunderstand me. But was it not
possible to associate or include in this
Board some other people who have
closer touch with agriculture and the
problems of agricultural credit or who
are more responsive to the demands
and urges of the agriculturists and
peasants of our country? 1 ask, are
there not such people available in the
Congress Party to be on such a
Board? Because I know the Congress
Party has got such people who will do
a better business of the whole thing,
all of them pui together, leave alone
the parties here, we are untouchables
in this matter, Why then are some
people who are directly linked with
the people and have close knowledge
of the day-to-day problem, who go
from here to the villages and live in
villages part of the time, not associat-
ed with this Board as members? Mr.
Bhargava was pleased to say what
would have happened to Rajkumari

|

Amrit Kaur it sne had been some-
where else, May I tell him, why, Mr.
Bhargava could be there at least on
the Board or some such people—l am
not suggesting any individual's name.
Therefore, the composition of the
Board shows the mentality of the
Government. It is going to be a
bureaucratised institution run by the
so-called experts without any under~
standing of the deeper problems of
our peasantry, and you will under-
stand, when the peasants come with
their complaints against certain banks
operating supported by the Refinance
Corporation, how they are likely to
react to the representations made by
the peasants. Certainly from the
nature of the Board one can say that
their reactions are not likely to be
very very favourable because they
live in a world which conditions their
way of thinking, sometimes against the
interests of the peasants but somewhat
indifferent always. Therefore, thig is
one side of the picture.

As far as credit is concerned, I
would ask Government to reconsider
this proposition, Since the Bill has
been massed in the other House, 1 do
not see why they should not accept
amendments here or themselves make
amendments. There should be an
Advisory Board associated with the
Agricultural Refinance Corporation
which should be exclusively constitut-
ed of people who have direct and inti.
mate knowledge of the peasantry, of
the problems of agriculture and of the
problems of the agricultural co-cpera-
tive and credit institutions in particu-
lar. This js essential in order to ensure
a better functioning of this institution
so that it can play whatever little part
it has been assigned to play under the
measure.

As far as the funds are concerned,
these are by no means adequate, It is
a small amount. Yes, you can raise
a little more amount on the stramgth
of that, more especially when you are
linked with the Reserve Bank and the
Government, I concede that point; but
do you think you are going to meet
the demands for agricultural credit or
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even at the higher level for long-term
and medium-term loans and so on with
these financial resources? No. We do
not think you can do so. Therefore,
1 think that such an institution, if it
were to be effective, must have greater
financial resources. But there again I
do not necessarily stand for a centra-
lised imstitution. It is possible either
to have regional institutions or even
in each State.to have a central insti-
tution backed by the Reserve Bank
and by the Government of India which
shall see that all other credit institu-
tions are properly nourished and
assisted by way of giving them finan-
cial and other accommodation and s¢
on, Here a centralised institution of
this kind will be very much outside
the picture when it comes to the gues-
tion of practice, Therefore, I think
that Government should think in terms
of setting up such an institution in
each State as a decentralised agency-.
Let them function under the State,
under the overall care ¢f the Central
Government, and more resources
should be made available to them. But
1 tell you, Madam Deputy Chairman,
that the problem of agricultural fin-
ance cannot be solved by this kind
of thing at all. Partly it can be met
by making certain alterations here and
there., The entire banking system in
the country has to be given a reorien~
tation so as to help agniculture. And
this, I again say, we cannot d> unless
the Government takes the entire
banking system in its own hand and
reorganises and reorientates the cre~
dit institution. Today the money is
not available for agriculiure, Pea-
sants do not get money for agriculture.
As everybody knows a smal] trader
or businessman finds it difficult to get,
and despite the fact that he is within
the proximity of a bank he cannot get
accommodation. You can wett under~
stand the diﬁ‘i,cullty in the far flung
and remote villages when the pea-
santry is in need of such fac:lities.
Therefore, that again is another pro~
blery. Therefore, the criticism that
has been made on the score of finance
is a legitimate criticism, But I do not
say that 1 can prescribe the particular
amount here and now. Only 1 can

{

indicate the approach m this matter,
and the approach should be a decen-
tralised institution with greater finan-
cial resources, with a greater grip over
the agricultural credit and economy as
a whole. This is not provided for.

As far as the other things are con-
cerned, delegations of power, ew., I
need mnot say much, These are alil
legalistic provisions. The rest of the
Bill is either legalistic or contains
technical matters or just provisions for
administration and nothing else, Here
again the people do not enter the
picture, There are peasant organisa-
tions, there are various other organi-
sations, there are various institutions,
and these institutions do not find place
except those few that have been men-
tioned here, Therefore, ] say that such
institutions would be in a position to
do a little, but nothing much will
come out of that, and we should not
have any illusion about this thing.
That is what I say. Secondly, as it is,
its resources will be extremely limited
with the result that it would not be in
a position to play any effective part
whatsoever in making any material
difference to the problems of rural
agriculture. Thirdly, the institution
will be run on purely bureaucratic
lines under the sole management and
administration of certain officers of
Government who, with all their good-
will and good intentions, are divorced
from the people, isolated from the
problems that have to be solved under
this measure.

Therefore, Madam, even though
whatever little comes from the Gov-
ernment we support, we cannot but
express our dissatisfaction at the man-
ner in which the Government has been
tackling the problems ¢f rural credit.
I think the problem is one which re-
quires the utmost attention on the
part of the Government, and we should
make abundant provision for resources
and for a very massive network of
agricultural credit institutions in our
countiryside run and administered by
the peasants themselves, and we
should from the Centre or from the
State level help and assist them by
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finding resources and giving other
advice and so on. This is all what we

Il

need. Simultaneously, we should take’

vigorous measures to stop the opera~
tions of ‘he money-lenders and the
sahukars in the villages and save our
down-trodden agricultural population,
the peasants, from the clutches of these
sharks, these village money-lenders.
We must at once build up a system of
credit which can meet at leas: the
immediate needs, the current annual
needs, of credit as far as the peasants
are concerned. Orientation should be
towards the peasantry; orientation
should be towards breaking away from
the present state of things which g ves
the village rich an upper hand in the
nituation; orientation should be to
mobilise the maximum possible re-
sources and place them in the hands
of the peasant masses themselves and
leave them to administer the affairs to
the best of their judgment and ability
under the overall care of the State and
the Central Governments,

Sui T. 8. AVINASHILINGAM
CHETTIAR: Madam Deputy Cha'r~
man, everybody should welcome ‘his
measure. We know that till ten years
back the co-operative societies financ-
ed only 4 per cent. of the funds ne-
cessary for agricultural credit.

[THE Vice-CHAIRMAN (Surt M. P.
BuarRGAvA) in the Chair]

During the last ten years, the Reserve
Bank has come an the scene, and the
fact that was given out to us this
morning was that about Rs. 200 cirores
were being advanced by the flesei%:
Bank for agnicultural credit. It has
been calculated that about 10 per cent.
of agricultural credit today is being
advanced by co-operative instituticns.
This, as one may readily agree, is far
from satisfactory., This means that 90
per cent, of agricultural credit that is
necessary for the greatest industry in
this country, an industry which pro-
duces 50 per cent. cf the wealth of this
country and an industry which gives
employment to 70 per cent. of the
people of this country, is dependent

to the extent of 90 per cent. on private
credit. In spite of the enaciment of
anti-usury laws in most of the States,
the rates of interest that are being
charged from the agriculturists are
really very much., In the State from
which I come, there is an anti-usury
law that you cannot charge interest
at m-re than 8 per cent. But the fact
is that in many places, when you insist
upon 6 per cent. you do ,not get any
credit at all. The result is that peo-
ple are Drepared to pay interest tg the
extent of 18 per cent, 24 per cent.,
and more. The effect is that agricul-
ture is no. able to make much pro-
gress, And so, it is very necessary for
the development of agriculture, to
make our food situation self-sufficient,
that we should give all help to the
agriculturists in this respect.

Recen'ly, I had the occasion {o
attend an F.A.O. Conference on price
fixation and marketing. Among the
various reports at the Conference was
one from Japan, which was particular-
ly interesting. The delegate from
Japan said that theirs was a deficit
country in foodstuffs ten years ago
but that they had within ten year:
become not only a surplus country Lut
they were afraid that they would pro-
duce such a surplus that they would
require an export market. I asked the
reason as to how in Japan, where agri-
culture was mostly on small farms
and which was an overpopulated
country like ours, they c.uld make
their food position self-sufficient in
such a short time. He said that they
had done two things, Firstly, they had
mvested capital, and secondly, they
had fixed an economic price, and on
account of these two things, they had .
been able to achieve this great objec-
tive of producing a phenrmenal quan-
tity of foodstuffs in that country. If
we are to solve this great probiem of
food deficit, we must also do likewise.
For reasons which I do not like to go
int~, we are not prepared to fix a good
price for agricultural commodities
even today. Many committees ana
commissions have made their recom-
mendations; the Ministry of Agricul-
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ture has made rec.mmendations, But
the unfortunate fact is that we are
afraid of the cost of living rising. We
are thinking of the consumer popula-
tion which can shout and the result is
that we have not yet done well about
fixing proper prices for foodstufls, for
agricultural commod:ties.

The second thing in which we are
involved is that today the agriculturist
sdmittedly does not get enough capital
for investment in agriculture. The
reason iz that the co- perative socie-
ties themselves do not have enough
share capital and do not gramt suffi-
cient advances. They depend for their
advances on the disirict co-operative
banks and the district co-operative
banks give five times their capital.
And these banks in turn depend upon
the apex banks in the States. And the
resources of these apex banks are
limited. 1 do not know about (ther
States. In Madras they issue their own
debentures which are guaranteed by
the State Government. But just as in
industry, we have a Refinance Cor.
poration for agriculture, the idea was
moo.ed that we should have a Refin-
ance Corporation for agriculture also
and this Bill is the result and we wel-
come it. There is no doubt that every
part of the House will welcome it,

But there are two points which I
would like to point out. Let me.
firstly, refer to the business which this
Corporation may transact and that is
clause 22 on page 11, which says:

“(a) the granting of loans and
advances by way of refinance to an
eligible institution mentioned in sub-
clause (i) of clause (f) of section 2,
repayable within a period not ex-
ceeding twenty-five years . . .”

And T may refer to clause 2 (£) (i)
which says:

“(1) ‘eligible institution’ means--
(i) a central land mortgage

bank or a State co-operative bank
or a scheduled bank, being 1n each

case a shareholder of the Corpora-
tion; and , . .”

In this matter I have a doubt for
which, I am sure, a clarification will
be readily forthcoming, Co-operative
societies which are affiliated to the
apex banks in the States are mostly
dealing in rural finance but the sche-
culed banks need not always confine
themselves to rural financing, We
know that there are about 100 schedul-~
c¢d banks in this couniry. A large
proportion of the business of the sche-
duled banks is not agricultural, but
industrial. I would like to know to
what extent these advances will bs
made to the scheduled banks. I hope
that I will get a statement from the
representa‘ive of the Government who
is in charge of the Bill that advances
to the scheduled banks will be given
only to the extent to which they have
made rural advances and not to any
other extent, because if it is d-ne the
other way about, then the money that
ought really to go for agricultural
financing may be diverted to some
other purpose. 1 hope, therefore, a
clarification will be forthcoming. And
then, Mr. Vice-Chairman,

Surr B. R. BHAGAT: What is the
diversion? I could not get the last
point,

Sarr T. S. AVINASHILINGAM
CHETTIAR: I am glad you ask me.
Now, the scheduled banks give
advances both to industry and agri-
culture, and if the advances which are
g'ven to the scheduled banks are not
I mited only to the portion of funds
that they are giving for agriculture,
then the extra amount that may be
advanced to ‘hem will be diverted for
other purposes as against the agricul-
tural credit that is intended.

B

I can understand the Refinance Cor-
poration subscribing to the debentures
of any eligible institution—sub-clause
(c)—and that will be a great help, but
! 1 cannot understand the purpose of
, sub-clause (d) which say»: :

~




2615 Agricultural Refinance [ RAJYA SABHA ] Corporation Bill, 1968 2616

['Shri T, S
Chettiar.]

“the guaranteeing, with the prior
gpproval of the Central Government
and on such terms and conditions as
-may be agreed upon, of deferred
payments in connection with the
purchase of capital gocds from out-
side India,”

Avinashilingam

Now, in the clause under ‘Loans’ it has
been provided that they can make
advances against capital goods import-
ed from. outside India. I do not know,
Mr. Vice-Chairman, how many co-
operative societies today deal with
equipment which 1s to be imported
frem outside India.  Most of the equip-
ment that we require, apart from a
few tractors and other things, is manu-
factured within India, and I would like
to know what they really meant when
they said that they could make loans
like this for immports. What are the
articles of import which they contem-
plated when they drafted this clause.

Now, I come to another very im-
portant matter referred to by the pre-
vious speaker, and that is clause 10
dealing with the constitution of the
Board of directors. The only two peo-
ple who may know something about
agriculture are the people mentioned
in sub-clauses (d) and (e) of clause
10:

“one director elected in the pres-
cribed manner by such of the cen-
tral land mortgage banks as are
shareholders of the Corpxration;

“one director elected in the pres-
cribed manner by such of the State
co-operative banks as are share-
holders of the Conporation;”

All the others have no direct con-
nection, with agriculture; mneither do
they have direct connection with any
aspect of agricultural production. 1
wonder, Mr. Vice-Chairman, whether
it is wise to constitute a directorate in
which knowledge of agricultural ope-
rations is so scarce, Here is a friend
to my right, who says I am right, For
many years the agriculturist people

have been accustomed to agriculture
being directed by people who have had
no knowledge of agriculture. Till
recently, in many States, Directors of
Agriculture have been civilians, who
are very innocent of agriculture. Even
in the Government of India, many
times, the people who run the LCAR.
are people who are very innocent of
agriculture, and I would like to ques-
tion the wisdom of an arrangement in
which the financing of agricultural
eredit will almost entirely be in the
hands of people who have no direct
connection with agriculture, Personal-
ly, I am not happy, and experience
will prove that the attitude that has
been brought to bear on this matter
will require correction, and 1 would
like the Government to consider
deeply over this constitution that they
have provided for this Agricultural
Refinance Corporation,

Only one matter I would like to
mention before I sit down, and it is
this. While the constitution of fhis
body itselt is a great improvement,
very much will depend upon the man-
ner in which this is being run, and 1
hope that with experience it will be
run in & manner as will develop agri-
culture on right lines. Thank youw

Seri  DAHYABHAI V. PATEL
(Gujarat) : Mr. Vice-Chairman, Sir, the
measure that is before us 1s certainly
a measure that will be welcomed by all
sections of the House. The intentions
of the Government are to help the
small agriculturist, and progressively,
rather slowly, the Reserve Bank and
Government seem to be taking steps
to help the agriculturist by providing
agricultural finance, At present the
Reserve Bank of India and the State
Bank of India are making attempts to
play this role of providing agricul-
tural credit. But one may well ask
whether the establishment of this new
Corporation would not result in over-
lapping or duplicating of the functions
and, it o, what would be the adjust-
ments necessary.

The Reserve Bank, since ils very
establishment, has made efforts to
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sewisi in the provision of credit to agri-
culturists at least avowedly. Some
of us would like to see it translated
into action much more than it has been
so far, The Agricultural Credit Depart-
ment was organised simultaneously
with the establishment of the bank in
April, 1985. The bank is not om-
powered to finance agriculturists dir-
ectly, but can extend accommodation
only through scheduled banks or the
Provincial/State co-operative banks.
More or less same is the case going to
be with the proposed Agricultural Re.
finance Corporation. However, the
operations of the Reserve Bank in the
fleld of agricultural credit are not con-
fined to granting of medium and short-
term credit. In fact the Reserve Bank
has paid much greater attention to the
provision of short-term credit for sea-
sona] agricultural operations and the
marketing of crops, which are granted
for 3 maximum period of 15 months.
The interest charged is 2 per cent.
below the bank rate. During the year
1961-62, credit limits aggregating Ras.
1877 crores were sanctioned to State
co-operative banks for financing sea-
sona] agricultural operations and
marketing of crops. Total drawals
during the year amounted to Rs, 153.8
erores. The outstandings of loans
thus made available stood at Rs, 114.8
crores at the end of 1961-62. How-
ever, after the establishment of the
proposed Corporation, the operations
of the Reserve Bank in the field of
medium-~term and long-term finance
will become guperfluous to a certain
extent at least if not to a very large
extent, The Reserve Bank of India
Act wag amended in 1963 with a view
to permitting the bank to extend
loans with a maturity ranging between
15 months and 5 years, The Reserve
Bank actually started granting
medjum-term loans in February, 1939,
In 1961-62 the Reserve Bank sanctisn-
ed medium-term loans aggregating
Rs. 9.8 crores to the State co-operative
banks out of the National Agricul-
tura] Credit (Long-term Operations)
Fund, The outstanding amount of such
loans stood at Rs. 11.7 crores at the
end of 1961-62, Ag regards lonc-te‘m
|
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credit, the Reserve Bank has beea

subscribing to the debentures
4 p.M. floated by the central land

mortgage banks, Besides, the
Reserve Bank has been making long-
term loans and advances to central
land mortgage banks up to a maxi-
mum of 20 years from the National
Agricultural  Credit (Long-term
Operations) Fund. Advances are also
made out of this fund to the State
Governments to enable them to sub-
gcribe directly or indirectly to the
share capital of the co-operative
credit institutions.

If only part of the responsibilities in
the field of medium-term and long-
term finance to the proposed Agricul-
tural Refinance Corporation are exten-
ded, perhaps, there would be some
help in a substantial measure to the
agriculturist. But in my mind there
is a certain amount of doubt whether
this complicated procedure of credit {s
going to help really the poor agricui.
turist. On the one hand, we have the
spectacle or the operation of the ceil~
ing on land holdings, Of course, as I
have mentioned before in this House,
we have a large class of people, the
registered farms people, notably the
millowners of Ahmedabad who have
very large registered farms excluded
from the ceiling of holding. Are
these the people who are going to get
advantage of this credit, or is it the
small farmer who has already suffer.
ed—his land has been taken away
and limited wunder the ceiling—that
will get the advantage? 1If it is the
farmer whose land hag been limited
to the ceilings fixed—in certain States
they are really very low—is he capable
of going through the procedure, rather
complicated, of these banks to obtain
the necessary credit—filling up their
forms, ete— or is it going to be the
same story that we hear everywhere,
namely, that he must go to the officials
there, once, twice, three times and
unti] the machinery of the Govern-
ment has been sufficiently greased
nothing moves. This measure is sup-
posed to have been taken with a view
to removing the evil of usury,
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(Shri Dahyabhai V, Patel.]

Sir, my friend, Mr. Bhupesh Gupta,
usually quotes something from other
places. But today in his speech he
said something about Mahatma Gan-
dhi. He wanted to help the poor agri-
culturist in this country. It is quite
true. The Congrzss alsy stood  for
helping the poor agriculturist and the
steps that the Congress took under his
leadership were progressively in the
direction of helping the agriculturist
to get out of the cluiches of unscru-
pulous money-lenders. But, Mr.
Vice-Chairman, I do not agree with
Mr. Gupta that all and every person
who provided credit in rural Aareas
were unscrupulous moneylenders.
There were people who had their roots
in the soil, who understood things, who
understood the needs of the peonle,

.who helped them. It is also true that
in many places there were outsiders
who had come with little money, star-
ted lending money, very often used
unscrupulous methods, falsified their
account books and extorted large sums
of money. I do not shut my eyes {o
that. But I do not say that the bulk of
the large class of people in the rural
areas, who provided credit, were thege,
Also, there were certain habits, cys-
toms in our country which made the
agriculturist the peasant population
go into debt because of the large
amount of money that was spent on
marriages, on having to give feasts at

" the time of marriages just to maintain
a certain prestige In his community.
That acted adversely on some of thege
people and the poor farmer got into

_debts and I dare say some of them lost
their lands. Many people in the rurg]
areas used to contract debts, in Bom-
bay and Gujarat before the prohibition
came, just on drinking it away. It is
a well-known thing. Well, it is not
necessary to give such type of people
very much protection. But I doubt
very much whether the proposal that
is before us, with all the good inten-
tions and sympathy of some of the
officers who may be in charge of it, is
going to provide the ready substitute
for fhe credit that the agriculturist
needs. The agriculturist is working
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; willy a pair of buliocks and one of hts
! bullocks dies. Where will he go? The
machinery of the Government is wo
slow that before he is able to make
up his pair, get his money and buy e
bullock, the sowing season would be
over. Thisg is not going to be the re~
medy.

Of course, if it ia the intention of
the Government—I have no doubt
that it is the intention of Mr. Bhupesh
Gupta and his friends—to make it col-
lective farming, which Mr. Bhupesh
Gupta calls collective farming, then
ultimately it is going to be collective
farming, Many people in this country
say let us begin with co-operative
farming. But ultimately it is going to
be collective farming. In fact, many
in the Congress also are doing it.
Look at the legislation for co-operative
farms or co-operative societies that
have been enacted in many States.
One of the clauses there says that if a
certain percentage—may be majority—
of the owners of land in a certain vil-
lage want to form a co-operative far-
ming society, the rest will be compel-
led to come into that society. That
means you are bringing in co-operative
cultivation whereas your intention is
to form the Soviet type of collective
farming. And, of course, the officers
would be very happy because the
officers will be in charge not only of
collecting revenues but of deciding
the fate of everything that happens in
the village.

5 -

Sir, we have heard a 1ol in this
House ang outside of how corruption
takes place. This is going to be one
more factor which will open the flood
gates of corruption. Even in emer-
gency we hear of officers extorting
collections for the Defence Fund.
Why? This may not be the type of
corruption where the money goes into
their pocket, but it does add to their
position, to their stature, that such
and such officer has collected so much
money. So, when anybody is interest-
ed in a loan, the demand will come.
‘So much money first’., And this has
happened. It can well be denled on
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the floor of this House by Ministers.
But if an investigation is made, it can
be proved beyond doubt that for small
little th.ngs officers in the districts and
villages have been extorting money
f r the Defence Fund. That only
shows what would happen in normal
times if the only credit available to
the poor agriculturist is by this way.
Of course, there used to be, till very
recently, one great source of credit.
Unfortunately, the Government has
cast its evil eyes on that also. About
that I think we will say more tomor-
row.

1
Surt BHUPESH  GUPTA: Say it
now,

Surt DAHYABHAI V. PATEL: The
poor peasant’s bank was his wife.
Whenever he was able to save a little
money at the end of the season, he
would buy a little gold, a little orna-
ment for his wife, or buy a little gold
and keep it aside so that it would
come in handy for a rainy day, or save
for expected expenses on marriages.
ete. Now, the Finance Minister has
cast his eyes on this also. Today it is
said that ornaments are exempt but
many people have got

Serr M. P. SHUKLA (Uttar Pra-
desh): How is it relevant here?

Sari DAHYABHAI V. PATEL: 1
think we are talking in terms of pro-
viding facilities of credit to the agri-
culturists. I am sorry if I am not
clear enough, J

Tue VICE-CHAIRMAN (S'HR; M. P
BHARGAVA): Go ahead, -- ]

Sart DAHYABHAI V. PATEL: 1
think I am clear. I am so sorry that 7
am not able to make it clear to my
hon. friend there. An easy source of
credit for the poor agriculturist in the
village without having to go through
the official routine, without having to
perform salami Dbefore an official,
without having to disclose the fact
that he is in distress, was the‘ little
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amount of gold, perhaps in the form
of ornaments or little stamped bars
which were like current coins that he
could pledge with his near-relation or
with his neighbour, and if the season
was all right, he could redeem it or
perhaps save it for an occasion like
the marriage of his daughter, or if he
wanted it in the midst of the season,
if for instance, one of his bullocks
died, and he wanted to make up the
paid, if he wanted to make gocd, he
could do it. That was one way of
doing it. P v R ;o

I do not know where we are going.
Our approach to the whole prcblem
of agriculture is doctrinaire. We have
not got people who look at the prob-
lem of agriculture in this country from
a practical angle. We first planned
in a big way. Soon after getting in-
dependence, we sent fifty people to
America to learn large-scale cultiva-
tion, mechanical cultivation and by the
time they came back, we had put qur,
Government’s gear in the matter of
agriculture in the reverse and we are
moving towards ceiling on holidings.
So, these people who have been trained
in large-scale cultivation are plough-
ing through files in the Secretariat, Is
that how our agriculture is going to
improve? My fear is, with all good
intentions the measure that has come
before us is also going to take us that
way. If that can be prevented and
ready credit can be given, as is sup-
posed to be the intention of this Bill,
no one could object to it.

A gHo dlo A @ ITHWTEHR
wEEE, SrAAr S I e W
fadas &1 @ = & fay § @w
AT E ) ATAY, ¥ 9IEl Y W
frgas & afgm goad ==& fm
9T AUF Wy A FIAT Iy
T g feg ¥ st wdw e
¥ S99 IRT ¥ gdy ¥ S IR
FH & Afrat o gEeal w5 3t
T9 94T ¥ 7@ waae 93 f7ar 2, Faer
o & am sgmaigarg ¥ sfaw
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ferdr wrears & 78 3 | Ao 7 e Sy
tfvag s et ar @ g 1 A W
g v Toa & W) g0 faesera
& T w1 & i oY W@ g, suiay
fw mrsr & gk wifgw qde {afeex
facet qifewt 98 w8 W o 5 ot
safeeq wiian wg v wef e
B &9 Fgf ST T UF BIE B
THES U, TF ATZIC MIAT F I A1a
¥ § 1 ag T wea fe o -
wrafeT wrfaer 7 Ffsrd | oI ag i T8
R (% 9 ag gy A qATey,
AfeET 57 ST & AW SR AT §
o Y =7 A & 9 o ety w7
®IAET TE= 1 TEn f, a1 9g
TAG O | AE WA TS NI |
T THATAY HU & ]G A, S I91F
w7 gE 9Y TN 60 F 9 A,
ar o9 ma f Fredfea & qiH 9%
gifare wmafaat 7 37 axg ¥ ofeew
%€ & &7 F feram T ST T wY
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A¥rs 4 TaFy et AT | | A Al
¥gdl fo 3 aTare A arAwmd ¥
T forat ar oY@ & & fRar | @YfrnT
M Fafes & 7q qr "Et
T A T | grefr & AR 9 -
Heaar Y1 giode & arq a¢ Fna-
Xfeq qr &y ) wa wma w9 W og faw
qAT R AN @ AT g ¥ N 38
HY 8 3w & 1 AT #Y agl gear
feara & v o¢ e 7g N & @
fa Y Tro4Y TgiaT § I9AT g TR
T | TG AACE IH Y | T ¥
for ot smad wrgAg STRTA w4l
a1 d sSfgufaee e e w0 ATH
QAT g wrd 8 (Time bell rings.)
. Gy AI9ET wIEr | § g AT W

|

grameas (W AgER EwR
RAATE) WY gy S |

ot wagw o Afeq F 9 we
wrgr f a8 oF wgar qar § 9@
THTIT & § WX TR ¥ SqrRT
7w 2 7 w9 ¥ fE@e v
Tg WA gHITT qIoAT FT AR & |
i WA g7 safay 5 o fam
¥ AN WrE g AT NI F AR
femra &, #ifF co W @& & varar
g AN 2 fqaat TiFea< F qra arem
2 | AfpT wew 41 wedlad ¥ 9T
Frfgear &7 4 wne 9 7 fF o
q AWE F qUuaT § a7 oA TWEr g,
RiFEsH ATy RNfw
Yo % gy o & mifeww § | zafEd
¥ 98 wiF F< 7 91 {iF ag Wi o= wew
1 @R E T3 a7 w=gy faw &, Ffww w1w
fir wrre A0 Fr-awd | A F arasr
srTg g A ¥ ag gl f fwar
RN
1280 RSD—T. \

|

\
,

|

\
\

)

wF §ag weN glEA |

2658
mMIF g Far A $E g W
ST TET H{Iqr "{WTWME‘W
fe g1 % ®1 argw W R, I fow
WY s § 5 s d oy s g
a7 g (& fsaa & sreaw |an
T | THEST GFSAT wreew qg 2 fir 9w
e S T § A Ge-ge wie 3
ML SHHT AT 0T Y 2 o g gl
HIAET IFT FF | W GEAT 47 €@
%fﬂ?u’gﬁaﬁwrg,qgmwg’qm
§ 9 ST qRE R, wEfwd @@
wonafea & FqET |

gymAeg® (A AgIE wa
WIF) T Tge, T § fr odYweav
F AT AT F A JYHT FE, oy
a9 TiEeat  foerAe wrooRwA
i am w5

. ? .

sft wege ot - wifaT 9 A faw
trafae a1 @ &, sufe 7 fir gieeax
F A | TN FARTE ) OF
wam Wt AR /T3 1 ST oft W
SE %% 1 7 a1 WIS 997 64T
&3ar g, g qi adrT g fr @iy 98
WA I F IR A FY @ E
o WY qF F IRWEI F G4,
g foraer At g1 F s, 78 399
agw Agi &, afw o Afav f fEaral
%1 qfere w1 & 1 Saa g Fifod |

aregd YA qrgd | wW W
qrd EoiAl agT WTE TRr ge W s
TG ARY WA T w9 1 T &
¢ HI & HEA § TF WA, I/
wgr fr uh-oF T & foe gEl #
3o FAL A | AT A F &
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[ mgm Y]
¥ 977 G § G 98 AN
wgi s qrs, B fwr ow¥ agr oY W
W Ty § oww A g1 1 oAw Ty
awg ¥ iF 9y g THrw & owmar §
R wgt ¥ um wn Y e
e safore @t @ fe ey areaw
g, Qe G Zo o HT ¥
R W ¥ fewr w7 gwa
gy aff & o dEAy gy A #
@ % a wen fE T weaw w7y
% q fF qg af72 ¥ gue §, afew
afrar g9 ar, 98 ST 4@v, 9
EY AAT AT ¢ AV ZH AE T A @Y
FH A @ § 9 $¥ F@ =w°ww ?
feam i oY faee w08, AT
¥ 9 wRoaead A wfaat g’ §
ST | ATTHT ST 1T At 9T W
fF Sxet aw grefval w1 gazar 4,
T ¥ WY AW § IAHY JAT, EFIAT
T wWar W A9 F qarfas gt
orgl oI IS §E FY IAIT 9T IqET
srerarat AR Iy Arfaae fedm ar )
i 23 § i SaeT wdrmaR § a7 @
§, ware ¥ /7 T, A e a9 RE—
AF § Ay | I qIE /T §
af Y W@ et § 9w ) 39
9 aY |4 | q1 A wiEeas & foy
FTEA FTOIEA q4 o @ & |
afer & agm f& g N e
Faqi & g famg
frgacgdr g ' AN T F @rE
IY TAFT AEATF g, TAT-HMHET JEAF
¥ wra oA § v Gd-ge et
#Y aga T WAl § 7T S0 T
v & fomd o1 L UFY § ot F7 I
| &Y 3T I TATT BIART ST qHW
QIR T Q) TG 7 <8 § Forery
f& Iqae I ¥ Wi g7 T wFY
& & T M Y ITHY A=Y o7 F
FEC & 7T IAHT T AFF AV AF AT |

t

WL AT G &7 FERITTTT AT W §
f& a9 9T 99+ &9 § w2 ¥t ¥R
X ST GG g1 AMY §7 AT IGY §F
& g T FTHET w NG ¥ wS
T 97 It T QA a9 qF 3°F AT
W 59T F AT FY {5 aF &t
T /T S &Y SEw w1 T T,
T o IeFY W W 3z wra F
THET Yo F g &Y fasnr, FYE waar
aY grm, fee o AwT Ay Lo ATE WY
a% F uF fafve mor i 1 2F R,
TGl AT §, FIE BT FT AT AG & )

feama #1 @1 wEer ogww o &

Y AT FTE qH WS, Aqq §
FE TR TG Y Afew ot @ s
w Ty F frr qAawe & fregw
fear @rar & 1 W @1 @ 4, P

Tar F FEr faw 5 fear aegwrdy
AT FY S FT, AR AT TAAT

| QwT Y A | W FE S At !
orfg? ag @ gew & 1 H WK
ST 3O AT A wF § O Ay W=
F A qUQ A FT YFAT § G ITHT
Y1=9e ATAAT § 978 Q&7 T &7
qwAT g —— IgE ag A9 al
fr g wemr @ T gE #
moFl oqas |l § ? &g ar gun
wed § az 7Y g ey, afsw aw
a1 99 &, qei a9 faa-s de §
WO WA qrieat 1 qOEe qO €
T T FIY 297% %y (i +@ &
& 78 w¥ @ 91, I8 TS F¢ €Y
FgY o fv ag 7 AT S@T 1 WY
sy & fw feww S=ry "@m@r
pEr &, wwr qma @ W
TFI, AT W GErErk WY S3dr
fegr @ Eag v gR feww
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# & ? & Fgar g fr wre R
I o &7 ) AT ¥ E | Ty
q@rarT § TaAr oo A8y &, forn
ooE T e ¥ gwr & 1 ot Sae
GraT< ¥ TATET ZAT § FT WA {14
o5 ¥ &) wfow 5 o3 N
oo 9T & amd (F gaET e
wEr & ) TEY FEr G fwwel o#v
- wraifer wEf @w oy | wwd fed
AU WS qF T AR oy, wfww
FaFT BT Ay 78 frem | zwfaw
for a8 97 I & I7 Hv AT TG &
w9 gut e fasfey (ow@ sae
HE) 7E Z A qE Aew g § fw wna
IAH T FT AAEd FL qW0G THE
fe s wefaai w s dweT €
ST T Tl &1, T T ST
F1 3, 9.g I7F! ¥R} yafan w—
@ WOF TII L, A AT IH JF
@rd, 5oy Saw B Weg W
% | & SAET GTUET g | Fgf
Tgedw ey, ofein e wmEd
qIAT O UFT AT ¥ qq4 F qg T4 &
fa ag st faselt &1 w1aaT JoT A,
qg W9+ A FT G ST qF | A
o1 HTIAAA § AT 51 38 § a8 39!
AT TSI, THT 4 arelr 4ey § |

# e w § fn gt ow e

¥ FACE & | FT 2F FAT §, WifF

Igu W gaTa wwEl T fad @

# T WTEA 9 GRT gFENT §

AT AT & 1 THFT GH g FAT 8

¥fep g% Qar &Y 7 FQ Sar "W

S g R | R aeeaTr ey

gS TR T e fe ¥ frew § gu
. w o gl wqife me g feam 4
AT FT 9ga< Tg FL % | W

g fraet 51 grad dgaX ad gy

& =T & I € fF oA ¥ aR—

&Y T9d T FETfey  wT A,

wff wraR 3T Foafer gamE §1

|
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AT, AV W TON IR FHS W
IR $W F1 Al WY A °1g
QIR FT ATT $0 { F— TR
A ® Frad aqifE ferdy aga adt
W IgF TATST F¥ TIE AN L
gl Ty ) wE wae fee ag g fw
o QAR TE | WOF T qagES
T G FX ATHY AR AV I TEY
A | AT FY G A1 G AT T4+,
YA FY €% @Y g =TT A AUE
AT a7 <, g &1L 3@ A 3 |
afew fram & fa¥ a8 @f e grm
wq 78 94T faam & feg & &9 g
TEAT A Y &7 AT @ T AHTAIET
g, & 7Y e 1 9 ¥ S TR wa
g SWaT FY WA For, & oA
maar + 38 fFEwm & e
TE FG, g T T QTR 3,
TET AT ISt w9 & gy
T A R ETE AGE @ | W
AW AT ATH F TG ITH 7 397 forw
TG TTHTT AT &7 T &5 | FORTC
wr aEft ! omfeT g & foge
ST R aw ¢ | feem & aw
qT ST ST I I FT & IE AT T
¢ xafeg & marwware at g afew
€9 T & iy BF 59 @ 9 [ T, g9
w3 forar agd & 9% 1 fFg N g
H SgAT a7 & fod g 1 Fgq BT
g0 | fFam & T St e F1W w3t
&, ot gfeo s w1 w8, I
TET F {gTT I & W "y
TG T TG KT & N |

e grmr S Efefesw g
Ty & % awm e gt faerd
g @ FY gfvan § {5 =g feame a2
AT FI WX gL OF & IADT SrA T
WRT Y | Y qE § g I MR
W TH AT A g § R i wer
wEE Wt AR TE | R g
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[t msga aT)
ft @Y FF Ffow A ¢ TR LA
agl aF g it fw s o fr g
feard om {5 w&egme AW A
MT IR sFA & AAfas AW
TE F W G, A YR A
T, Y aFy 3a¥ fardr 7w Erm, A
TH T aE ¢, fF oW wEw &rd
¥ T TETgTT 9 ¥ ;A A
AR & {9 AT A g, & IEw
@ FW FF R 7 F3 1 #ifE
tfearom ady g § 91 a6 8 &
=g | WX qEr gwr, b Fast
QT WY AT SF N GHT AT Gwar §
Fifew ag mfge FAT X FTFH L
mmmmwgmqum
=4 afgn, & amwar 2

qrEg 99T qgy, & oF Sy
wy fFar sgar © A E fF oo
oF (A ATE A g AgE AT &
Mg & R g @t fwfe w1 oA
TIT T B g2 & A 0% gt
W a7 g, snmafes el
Wag n § ol 9@ R S
T LU q9Ee wmmafed  a Ay
foreeT 7t ot e @ 1 frawr @@l
T R & Fmmfes ¥ AW 9%,
Ty fFam &1 Q. woqr @ AT
¥ 1 IRN, AE  WTET S,
TR & §7 a7 faar Wi foar ag
52 F7fF g a8 T ¥ gyt Shn-
Weq g & sfd

=1 frrraa T wRenest Stefar
o qar o ?

N wegw T AT R
ft goe & gfaw AwEY § IR
JILHA | Foqv AT W g aF ¥

w1y aefred ar gafred &
H IW Feafed AAEd ¥ fgaman
¥ 9T T fam ) AX @y fEoafy
FRAN T ALY, 9IEE A ®IAT IHET
Fraa @ o 15, W FE WE ),
Fr§ wEftad 7, F1% w99 f5ar A9,
q I A F Fadfed gy |
oI TEFT Qo TLHT FHTH F FIA
AT 9 AT F AT, HOAT [AL S,
< faar go—go T F1 | § wAT
HRIT T AL Fweres & T WTH,
qIET M TEAT 7 2 | AfFT qF q€
TER & AR 4, R 39
g Argua At §wIR ¥
R 4, IwW F@ fw
forg %7 &1, mfw e grer s
o 91X TEERT a9 sy | &R
9T ¥ foram 1 F9ifF & ag wwwarg
g adr o9 & @7 & & o &
AT FIE TG Y 3, FE, TEn
w 9fod, oo wgEE & g T ¥
oot § oF fov o @Elht & omd
% & fa ¥ g 7 fvar fx awiR
FAFE AT ]| FEN F FravR
R ARt S I i
gar ? T ¥g g fF @@ gmm
i &q oF T gFar 41 | faq i
Fr ary afvams &, faafasar & o &
qg Fgr qF I gHAr § 7 wnfEy I
OF HTTHY FV TSTT 927 S Fgarer foeray
F1 3@, AT fFeRd $1 QF, a7 Y
feeaa #1 OF O ofsas o2 & ar
AR fFfeg a@ a@ @ W
¥ oad w7 9" g fw oww fw
TRITGIT FT A I IE §, I FN
frg vd i ag oY wqar fear s @
R & A i & foad fouy o w@r
gRfFgA Fam ot far sm@r g

Surt BHUPESH GUPTA: We may
continue tomorrow,



e

2665 Agricultural Refinance

P. Braarcava): He is finishing,
T G H, 97 IF 43 & |

ot WA TAT : S AG 8 ¥ 1/
ToH hEd U3 g § o 76 W@ g |
YR AT TN & A1 FH wrar ¥
T EHRAT L AT qF qH Q fferam
TEF AE A AT WY FET A
gt & fey, Y & 4t & )

gaoreaw (st Wit wAw

aria) ;W 43 e A W A 1|
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Tae VICE-CHAIRMAN (Sprt M

N wgw AR a® WS §, °E
Tue Tt 2 S woE |w AR
TR & AT @ | @fqd &
SaflT F@TE .

THe VICE CHAIRMAN (Ssrr M.
P. BuArGava): The House stands ad-
journed till 11 A,m, tomorrow,

The House then adjourned
at two minutes past five of the
clock till eleven of the clock
on Wednesday, the 13th
March, 1963,



